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(b) it so, the particulary thereo! Licensing Polity of 197% o

and Government's reaction theveto? which require sophisticated
technalogy; or

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). No official intimation
has been received by the Govern-
ment in this respect.

Diiution of Equity Participation of
Foreign Companies

*971. SHRI NAWAL KISHORE:
SHARMA: Will the Minister of
FINANCE be pleased to state:

(a) how many foreign firms have
till now brought down their equity
participation to 40 per cent in accor-
dance with the provisions of the
Foreign Exchange Regulation Act,
1973;

(b) what steps have been taken to
enforce t'ie law 1n respect of those
firms which have not yet fallen in
line; and

{c) whether Government will set
up a deadline by which the equity of
all foreign firms is brought down to
40 per cent?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) to
(c). In terms of the guidelines on
Section 29 of the Foreign Exchange
Regulation Act, 1973, a copy of which
was laid on the Table of the Lok
Sabha, all brancheg of foreign com-
panies operating in India will be re-
quired to convert themselves into
Indian Companies with non-resident
interest upto 40 per cent and all Com-
panies  incorporated in India and
having more than 40 per cent non-
resident interest will be required to
reduce the non-resident interest to 40
per cint in the following cases in
which the Indian participation will
not be less than 26 per cent of the
squity of the Company:—

(1) those engaged in manufhctur~
tng activities covered wnder
Appendix 1 of the Industrial

(i) those engaged in predominant-
1y export oriented industries;
or

(iif) those engaged in Tea Plan-
tation; or

(iv) Airlines and Shipping com-
panies whose applications will
be decided on reciprocity
basis,

The information regarding the
names of the companies who have
been asked by the Reserve Bank of
India to bring down the non-resident
interest of 40 per cent in accordance
with these guidelines is being  col-
lected and will be laid on the Table
of the Lok Sabha.

The period in which the foreign
companies will be required to re-
duce the non-resident interest
genera ly ranges from one to  two
years depending on the merits of each
case.

The Reserve Bank of India have
adequate powers under the Foreign
Exchange Regulation Act, 1973 to
take appropriate action against the
companies which do not comply with
the conditions imposed by the Bank
relating to reduction of non-resident
interest.

Ralds on Tax Evaders

*972, SHRI 8. M. BANERJEE; Will
Minister of FINANCE be pleased to
state:

(a) what are the latest facts rélat-
ing to the raide ageinst tax evaders;

(b) the state~wise figureg relating
to the raids and the results of those
raids; and

(c) the steps inken s far to fight
the tax evaders?





